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1
BEOFRE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION No. 216/2026 

IN THE MATTER OF:-

Shriya Kumawat 

Versus 

... Applicant 

Union oflndia &Ors. . .. Respondent 

AFFIDAVIT IN COMPLIANCE WTTH. THE ORDER DATED 

09.04.2026 ON BEHALF OF THE RESPONDENT NO.30/STATE 

OF SIKKIM 

I, Sunil Kumar, I.F.S., Additional Resident Commissioner, Government 

of Sikkim, Sikkim House, 12, Panchsheel Marg, Chanakyapuri, New 

Delhi, do hereby solemnly affirm and most humbly and respectfully 

submit as under: 

1. That I am authorized to swear the present Compliance Affidavit on 

the instruction received from the State Pollution Control Board, 

State of Sikkim. 

2. The captioned Application has been filed before the Hon'ble 

National Green Tribunal, Principal Bench, New Delhi, seeking, inter 

alia, implementation of the CPCB Circular dated O 1.02.2022 titled 

"System and Procedure for Emission Compliance Testing of Retro­

fit Emission Control Devices (RECD) for Diesel Power Generating 

Set Engines up to the Gross Mechanical Power of 800 kW," issued 

'{ P / · uant to the order dated 06.08.2019 passed in O.A. No. 681 of 

/\p\l fBly d' The Sikkim State Pollution Control Board has been arrayed l •\ 0 I) \, 

~ 6 spondent No. 30 in the captioned Application. Vide order da~ etl 
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2

09.04.2026, the Hon'ble Tribunal issued notice to all the 

Respondents and directed them to file their respective affidavits. 

3. It is submitted that, in compliance with the directions of the Hon'ble 

Tribunal, the Sikkim State Pollution Control Board has examined 

the issues raised in the present matter. 

4. It is submitted hat, pursuant to the directions of the Hon'ble 

Tribunal, the Sikkim State Pollution Control Board reviewed the 

existing provisions relating to the retrofitting of operational Diesel 

Generator (DG) Sets with Retrofit Emission Control Devices 

(RECDs ). To ensure compliance with the guidelines issued by the 

Central Pollution Control Board (CPCB) and to regulate the 

operation of old DG Sets, the State Pollution Control Board issued 

a direction dated 18.06.2026 laying down the conditions to be 

followed while granting or renewing Consent to Operate (CTO) for 

such DG Sets. 

A true copy of the direction dated 18.06.2026 issued by the Sikkim 

State Pollution Control Board, is annexed herewith and marked as 

Annexure R-1. 

5. It is submitted that, under the Direction issued by the Sikkim State 

Pollution Control Board, all operational Diesel Generator (DG) Sets 

having a capacity of 15 KVA and above and which have completed 

15 years or more from the date of manufacture are required to be 

retrofitted with Emission Control Devices in accordance with the 

guidelines issued by the Central Pollution Control Board (CPCB). 

The Direction further provides that the owners of such DG Sets shall 

ensure compliance with the said requirement before applying for 

Y ant or renewal of Consent to Operate (CTO). It has also been 

b / App 
8 

- I' rect d that no DG Set which is more than 15 years old and does -._ ( iv \. 0 I •.. () 

<... i•.l10.\ . . 

·J:. ,.,~1 l I 
n have a valid Consent to Operate shall be permitted to operat 

• ri. [:d thin the State of Sikkim. 
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3
6. It is further submitted that the above-mentioned direction further 

provides that the Retrofit Emission Control Devices (RECDs) shall 

be tested and certified only by laboratories recognised and approved 

by the Central Pollution Control Board (CPCB). These include the 

Automotive Research Association of India (ARAI), Pune; the 

International Centre for Automotive Technology (ICAT), Manesar; 

the Indian Institute of Petroleum (IIP), Dehradun; and the Vehicle 

Research and Development Establishment (VRDE), Ahmednagar. 

7. It is further submitted that, in the State of Sikkim, all owners. and 

operators of Diesel Generator (DG) Sets are required to comply with 

the Direction dated 18.06.2026 issued by the Sikkim State Pollution 

Control Board. No exemption has been granted for operating DG 

Sets without installation of Retrofit Emission Control Devices 

(RECDs) or any other equivalent certified emission control 

technology. If the said Direction is not complied with, the Sikkim 

State Pollution Control Board shall not grant or renew the Consent 

to Operate (CTO), and the concerned industry or establishment shall 

not be permitted to operate such non-compliant DG Sets within the 

State of Sikkim. 

8. It is further submitted that, although the Sikkim State Pollution 

Control Board has not received any specific communication from 

the Central Pollution Control Board (CPCB) directing 

implementation of the CPCB Circular dated O 1.02.2022, the State 

of Sikkim has taken necessary steps to ensure compliance with the 

guidelines issued by the CPCB. Accordingly, the Sikkim State 

Pollution Control Board issued the Direction dated 18.06.2026, and, 

in the State of Sikkim, all applications for grant or renewal of 

p Consent to Operate (CTO) for eligible Diesel Generator (DG) Sets 

;..pp ay being considered in accordance with the said Direction and the 
')\'t. o! lndi 

r 
' C\·1 1 plicable CPCB guidelines. 
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9. I say therefore that the State of Sikkim has complied and is further 

committed to ensure compliance with the directions/Judgement of this 

Hon'ble Tribunal. 

10. That the present affidavit is true to the best of my knowledge and 

information received from the Answering Respondent and nothing 

material has been concealed therefrom. 

1 DEPONENT 
I 

. . ~ ~"'Q 
~\,.p ICATlON: 
~~ 

SUNIL KUMAR, IFS 
Additional Resident Commissioner 

Government of Sikkim 
Sikkim House, New Delhi 

1 8 JUL 2026 

<',,..~ erified at New Delhi on day of , 2026, that the ~v - -
contents of the above said affidavit are true and correct to the best 

of my knowledge and belief. Nothing material has been concealed 

therefrom. 
r 

p 
pp By { PONENT 

o:l 01 In~ 71 NIL KUMAR, IFS 
R"0

.J CR * Additional Resident Commissioner * ~re ,, India ~ Government of Sikkim 
i& E 0 Sikkim House, New Delhi 

C' ' 
Feb 2 
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ANNEXURE R-1

TRUE COPY

5

STATE POLLUTION CONTROL BOARD-SIKKIM 
FOREST & ENVIRONMENT DEPARTMENT 

GOVERNMENT OF SIKKIM 
DEORALI - 737102 

Dated;.\g: ( t, 1202§ 

Dltt.-cdon 

Dirttlfon for Retro- fining of [mluion Control Ot,1cc (RECD) In old Gmtl"Jllor tt'I for 
C'Olllldrratfon or appHc•l:lon for rrnn.-al or ConJHI lo Opt,rut~. 

Wb~n:-os. the Hon'bh: , nriornd Gr~n TnbunnJ (Principml Bcmch. New Delhi), in Originnl Application 
No. 68112018, observed tlun air pollution cau cd b)' Generator stts must be indudtd in action plnns. h 
funh« n ted u'UU. where neccssnry, these plans-should also provide for rc,rofining existing generators 
with emission control devices; nnd 

When:as. 1hc Ministry of Em·ironmcnr. Forest and Climate Chnnge, Govemmenl or lnd,t1, ~ lounc~ed 
the , iui mil Clenn Air Programme (NCAP) for the prc;,,•ention, control and obctment or n1r pollution 
In-els in the couptry under wni,:h \'urious,sources of air pollulion hns boecn identified such as vehicles. 
GC'ncntt rs, construction dust etc; [Ind 

Whereas installution and operation of Generators ~lS ic.q1Jirc prior Consent of the Do:ird; Md 

Whereas. Sikkim being a himal.ayan stale is recognized os :i. biodi .. ·ersity hotspot and stringent mc:IS\JtCS 

a:tt required to pre cnl Jetcriorntion of ambient air (!Mlity of the state; and 

Whereas, obsolcce Generator sets exceeding 1he SCf"\'ice life of 15 }'Cars 11.nd nbm·e ndn :rsely impact the 
tocaJ ambient air quality and is not pennissiblc ro ll1Jow its continued operation; and 

\Vhcrcas., operation of such old Gcncrnror sets shall be pcrmim:d by the Board. on case-l1.rC11Se basi 
stibjecl to carrying out necessary retrofitting or lhc Generator set nnd mcciing lhe emission standards; 
and 

Nm • thrn:forc. in vie oflhe above illld in the exercise of powers vesrcd with the Boord under section 
J l (A) ,f Air (Prcven1ion and Control of Pollution) Ac1. 1981 read with section 5 of lbe En ironmcnt 
(Protl'-·.,on) Acl 1986. all persons, entities, indu.."1.rics and esc11blishments operating Gcnr:raror sets of 
ISKVA and above, within the !>late of Sikkim a.re h,:reb dlrectcd to take folio, ing actions with 
immedfa.te effect: 

I. Submil npplicalion for renewal of Con~nt to Operate (CTO) Generator Sets duly ensuring lb.at 
the operational Gc:nimitcr Sel having I SK VA t1nd above capacity which have exceeded service 
life of 15 years from the daces or mnnufacture are retrofitted with emission control device as 
per 1hc guidelines of CPCB. 

2. Jmmediorcly stop opcrat.l.ng the Gen Su which is more than IS years old and without having 
,·alid Cons.em to Operate. 

J. RECD uri:- to be cenitied by one of lhe following recognized and appro cd agencies by CPCB 
llS per dtc Guidelines issued by the CPCB. 

a. Auromoli\'e Rese..1rch Association of India. Pune (M harashtrn 
b. ln1emaLionnl Cenl.n! for Automoti\'e Technology, Manes, 3.r (Harynna) 
c. Jndia.n In tilutc of Petroleum, Dehradun ( Uttarnklmnd) or 

d. Vehide Research De clopmcnt E tnbli · h111cn1 Ahmednagar Ma.hara.sun) 

--
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Office of Sameer Abhyankar <contactadvsa@gmail.com>

RE: Original Application No. 216/2026 SHRIYA KUMAWAT VS UNION OF INDIA
1 message

Office of Sameer Abhyankar <contactadvsa@gmail.com> Sat, Jul 18, 2026 at 2:37 PM
To: "Adv. Rajendra Singh Rana" <adv.rsrana77@gmail.com>

Dear Sir

Please find attached scanned Copy of the Affidavit in compliance with the orders dated 09.04.2026 on behalf of the State of Sikkim in the Captioned
Matter.

Regards
Prince Kumar
For
Mr. Sameer Abhyankar
Counsel For State of Sikkim

--
Address for Correspondence:
D-247, LGF, Defence Colony,
New Delhi 110024
Ph. +91-11-49402169

Compliance affidavit.pdf
789K

7/18/26, 2:37 PM Gmail - RE: Original Application No. 216/2026 SHRIYA KUMAWAT VS UNION OF INDIA
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